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THE   CONSTITUTION    (SEVENTY-

NINTH AMENDMENT)   BILL,   1992. 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI M, L. FO-
TEDAR): Madam, I beg to move for leave to 
introduce a Bill further to amend  the  
Constitution  of India. 

The   question   was put      and  the   motion 

was adopted 

SHIRT M. L. FOTEDAR: Madam, 1 
introduce   the  Bill.    . . . (Interruptions) . . . 

RE.  STRIKE  BY  PILOTS  OF INDIAN 

AIRLINES 

SHRI DINESHBHAI TRIVEDI (Gujarat ): 
There should be a CBI enquiry because it is 
beyond the Minister. It beyond the 
Government. There should be a Joint 
Parliamentary Committee. Th_-pilots should 
immediately  be requested to give up their 
strike as it is no longer a strike by the pilots. 
It is a strike by the management. 

Madam, the executive pilots have also 
gone on strike which means the management 
is also on strike. There is a scam taking place 
and it  an illegal activity. By encouraging the 
private sector, they want to supply the Indian 
Airlines' pilots to the private sector. That is 
why they are facilitating the closure. Madam, 
the pilots should be requested to maintain the 
status quo, and a Parliamentary Committee 
should be set up. (Interruptions) 

THE DEPUTY CHAIRMAN: The Mantri  
is here.  Let  me find  out. 

SHRI SURESH KALMADI (Mahara-
shtra): He  is  correct  in   his   version. 

SHRI DINESHBHAI TRIVEDI: It is a 
very serious matter. .. 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): He is 
supporting you. 

SHRI DINESHBHAI TRIVEDI: Madam, 
it is a very serious matter. Millions end 
crores of dollars are being spent... 

(Interruptions) Madam, pilots have given an 
undertaking that they would like to come 
back. I have a letter from the pilots...    
(Interruptions) 

THE DEPUTY CHAIRMAN: 1 know the   
entire  House   is   agitated. 

SHRI DINESHBHAI TRIVEDI: I have a 
letter from the pilots. They want to come 
back, but the Minister. .. (Interruptions) 

 

SHRI   DINESHBHAI  TRIVEDI:     The 
pilots want a settlement. I can prove it. 
Madam, 1 charge the Government. . . . . . 
(Interruptions) 

 

THE DEPUTY CHAIRMAN: If everybody 
is goin to. . .(Interruptions) Please. If 
everybody takes off at the same time, I am 
sure there is going to be a collision here in 
the House. So, one by one, you can raise your 
grievances about the aeroplanes. But if all of 
you are going to speak at the same time, it 
cannot be... 

SHRI SURESH KALMADI: Madam, you 
identify. 

THE DEPUTY CHAIRMAN: I will 
identify. 
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SHRI   MENTAY     PADMANABHAM 
(Andhra Pradesh): With regard to the Mandal 
Commission, the Government is sleeping. 

THE DEPUTY   CHAIRMAN:  
We have not reached Mandal. We are trying 
to find a plane. (Interruptions) Please.    
(Interruptions) 

 

SHRI   N.   P. K.  SALVE,     (Maharash-

tra) : Madam, I may be allowed to speak. 

THE   DEPUTY   CHAIRMAN:   He   is 

Already -Standing. Let him speak. I will 
allow  you. 

SHRI SURESH KALMADI: The 'Indian 
Airlines strike has now reached . . . 
(Interruptions) 

SHRI S. MUTHU MANI (Tamil Nadu); 
Let  him  complete  his  speech. 

THE DEPUTY CHAIRMAN: He has 
completed   it. 

SHRI SURESH KALMADI: Madam, a 
very disturbing feature about this strike is that 
there is no discussion between the 
Management and the pilots. That process has 
totally broken down whereby if is causing a 
great amount of suffering to the travelling 
public. Today, there were reports in the press 
that the Indian Airlines is going to lease out 
its Airbus aircraft to the private airways. I 
hope the .Minister is going  to deny. 

SHRI KAMAL MORARKA (Rajasthan); 
If it is correct, it is a very serious matter. 

SHRI SURESH KALMADI: Let me finish. 
I am, raising the same point. This is a very, 
serious issue and the Minister most 
immediately deny this because this amounts 
to winding up the Indian Airlines in a sly 
manner and bringing in the private airways. 
We want the private airways to come    but... 

THE MINISTER OF STATE IN THE 
MINISTRY OP CIVIL AVIATION AND 
TOURISM (DEPARTMENT OF CIVIL 
AVIATION) (SHRI M. O. H. FAROOK): 
There is no proposal like that 

SHRI   SURESH      KALMADI):     It   is 
good. 

THE DEPUTY CHAIRMAN:   He has 
denied that. 

 

SHRI   SURESH   KALMADI:   Let   me 
finish. There is no doubt that the pilots are 
harassing the travelling public. But at the 
same time, the Management and the 
Managing Director of the Indian Airlines are 
not calling them over for talks. It is the hieght 
of the tourist season. India has already lost 
five or ten crore of rupees due to cancellation 
of various backings. I think, the Indian Air-
lines Management must once again try 
because the demands of the pilots are not too 
many. If you sit across with, them, I am sure 
they will also climb down. The situation in 
the country is also very charged today. With 
the haras--sment of the travelling public, the 
situa-:ion is worse. I request the hon. Minister 
here that he should direct the Managing-
Director of the Indian Airlines who has just 
now come. Unfortunately, he does not know" 
much about the earlier problems. He should 
immediately sit down with the pilots and have 
a discus-SEHI. A long-term plan must also be 
chalked out with the pilots of the Indian Air 
Force so that they undergo a conversion on 
the Indian Airlines aircraft and whenever the 
pilots go on a strike, we should have a 
contingency plan to meet   that  situation. 

I Would also like to bring to the notice of 
the House that we are getting now some 
Russian air-craft without DGCA's proper 
clearance. They are piloting the aircraft the 
next day after landing, without knowing the 
utiles and regulations and the conditions in 
India and the instruments in India, So, I would 
suggest that whenever they come, they must 
be given proper training. One day you are 
flying with the Russian crew; the next day you 
fly with the Polish crew and the third day you 
would be  flying with. 
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the French crew. Why should we not have 
our Indian pilots? I request that the 
Government should immediately see that we 
have our pilots back in the Indian  Airlines. 

SHRI        DINESHBHAI       TRIVEDI: 
.Madam,... 

SHRI    DINESHBHAI    TRIVEDI:        I 
have a letter from the pilots. . . 

THE DEPUTY CHAIRMAN; No, it is not 
proper. You have already spoken. It is not 
proper. Once you have raised the issue, it is 
not advisable to allow you to raise it again 
and again. Let somebody   else  also   speak. 



303 Re.  Strike  by Pilots        [ RAJYA  SABHA ] of Indian Airlines 304 

 

THE DEPUTY CHAIRMAN: Now, what 
happens in this House is this, fortunately, or, 
unfortunately. A matter is raised by a person. 
It is the view of everyone. I do not think there 
is a angle person in this House who does not 
want the planes to fly. But if I allow a full 
discussion, whatever decision your leaders 
had taken in the meeting of the Business 
Advisory Committee would go, would not be 
implemented. (Interruptions) 

SHRI V. NARAYANASAMY (Pondi-

cherry); Let the Minister make a statement. 

(Interruptions) 

THE DEPUTY CHAIRMAN: The 
Minister is here. Before he leaves the House, 
let him say something on whatever demand is 
being made. Of course, I cam identify 
everyone of you who is wanting to say 
something on this. But if we take away the 
time for this, we would not have any other 
Business. (In-terraptions) 

SHRI   DINESHBHAI   TRIVEDI:    Let 
the Government solve the problem imme-
diately.   (Interruptions) 

SHRI V. NARAYANASAMY: Madam, 
the private airlines are creating chaos. They 
are over-booking. (Interruptions) The Indian 
Airlines is not able to operate.  (Interruptions) 

SHRI N. K. P. SALVE; Madam, have you 
identified me?   (Interruptions) 

DR. SANJAYA SINH (Uttar Pradesh) : 
Madam, please allow me to say something 
new. 

THE DEPUTY CHAIRMAN: What is 
new? 

 

SHRI ISH DUTT YADAV (Uttar 
Pradesh): Madam, my subject is a different  
one.   (Interruptions) 

SHRI V. GOPALSAMY (Tamil Nadu): 
The worst sufferers are the travelling public, 
particularly, the people coming from distant 
areas; for example, the people coming from 
the South. The travelling public are the worst 
sufferers. (Interruptions) 

THE DEPUTY CHAIRMAN: Order 
please.  (Interruptions) 

SHRI N. K. P. SALVE: Have you 
identified me? Why don't you identify me? 

 
SHRI N. K. P. SALVE: Madam, I am one 

of those who want a fair deal.. 

SHRI V. GOPALSAMY: Are you a pilot?   
(Interruptions) 

SHRI N. K. P. SALVE: I will take one 
minute.      Only one minute, Madam. 

THE DEPUTY CHAIRMAN: Then, I will 
have to give one minute to everybody. 

SHRI N. K. P. SALVE; I want a fair deal 
for any employee of the. . . (Interruptions ) 

SHRI DIPEN GHOSH (West Bengal): 
Madam, how are you allowing him? If you 
are allowing him. you will have to aliiw  me   
also.   (Interruptions)  . 
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THE DEPUTY CHAIRMAN: I do not 
have any objection. If the House wants to 
discuss only the strike by the pilots of Indian 
Airlines, go ahead. Let us discuss only this. 
This is not proper. 

SHRI DIPEN GHOSH: Madam, you have 
allowed Mr. Salve. 

THE DEPUTY CHAIRMAN: I am not 
allowing anyone. (Interruptions) Let Che 
Minister speak. I am requesting Mr. Salve 
also to sit down. (Interruptions I am not 
allowing you, Dr. Saheb. (Interruptions) Let 
me settle this matter. (Interruptions). 

SHRI N. K. P. SALVE: Madam, this is a 
very important aspect of the matter. May be, 
if you give me half-a-minute... 

THE DEPUTY CHAIRMAN: Salveji, 
please allow me to run this House. If I allow 
you, I have no justification not to allow half-
a-doiien other people. I will have to allow 
other people, if I do not put my foot down 
now and request the Minister to say 
something. But, if you are not satisfied, I will 
allow you, at the end of it, if you want to add 
something. Otherwise, nobody is going to 
add anything new to what is being said that 
there should be some understanding  and the  
planes  should fly. 

SHRI N. K. P. SALVE: I will add 
something. 

THE DEPUTY CHAIRMAN: Okay. I am 
happy that you will be adding something. 
(Interruptions) Resignation lis not the 
solution. (Interruptions) Mr. Gopalsamy, 
will you please keep quiet? (Interruptions) 

me 
SHRI M. O. H. FAROOK: Madam, I quite 

understand the anxiety of the hon. Members 
in regard to the strike by the pilots of Indian 
Airlines, which has been going on far a long 
time. But as you know, the unfortunate fact 
is, in spite of all actions by the management, 
as well as the conciliatory efforts. . . 
(Interruptions) 

SHRI KAMAL MORARKA: He is 
defending the  Managing Director.   (Inter- 
ruptioi.,) 

THE DEPUTY CHAIRMAN: Mr. 
Narayanasamy, please sit down. I am not 
allowing any person. This is not .the way. 
You wanted the Minister to come forward. 
But when the Minister is coming forward, 
you do not allow him to speak. This is not 
proper;. Let him put his view-point. Let him 
say what he wants to  say. 

SHRI M. O. H. FAROOK: Madam, I 
would request the hon. Members not to 
interrupt me. I share the concern of the hon. 
Members. It is not our intention. After all, 
our intention is not to aggravate the problem. 
So far as the Ministry is concerned, we are 
having an open mind on all aspects. The 
management has also got an open mind. But 
the attitude of the pilots as well as the 
executive pilots is not conducive, To be very 
frank, I can tell you that when the flights 
were disrupted before the 10th of this month, 
the management did not take any harsh 
attitude against them. 

SHRI PRAMOD MAHAJAN: You have 
suspended the Chairman of the Indian Pilots 
Association... (Interruptions) 

SHRI M. O. H. FAROOK: That is because 
they refused. (Interruptions). Suspension is 
not a punishment. (Interruptions). 

SHRI DINESHBHAI TRIVEDI: I have 
got a letter from the pilots. They want to 
come back to work. (Interruptions) . 

 
THE DEPUTY CHAIRMAN: I am not 

permitting. (Interruptions). I will not permit 
it. If anybody sneaks without my permission, 
I will not allow it to go on  record.  Let him   
speak, 

SHRI V.  NARAYANASAMY:   Please 
allow me this time. 

THE DEPUTY CHAIRMAN: No, I am 
not giving you permission just now. Let  him  
speak.   (Interruptions)     No. ' I 
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am not permitting. There is other business. I 
cannot allow the Airlines matter to go on like 
this.   (Interruptions). 

SHRI M. O. H. FAROOK: Let me tell you 
that I am also as eager as the other Members 
are that it should not continue for such a long 
time, but the unfortunate situation is, that is 
what is happening,. What is true is, we have 
drawn up a contingency plan... 

SHRI   SURESH  KALMADI:   * 

SHRI M. O. H. FAROOK; The Indian 
Airlines is catering to the needs of 25,000 
passengers. Now in our contingency plan 
which we have drawn up, we will be able to 
manage even to the extent of 40 to 45 per 
cent. But that is not going to satisfy us. Our 
concern is, the management is there, the 
pilots are there and the pilots can come and 
speak even today. (Interruptions). There was  
a   talk.   (Interruptions). 

THE DEPUTY CHAIRMAN: He is 
willing to talk to the pilots if they come 
forward. That settles the matter. (Inter-
ruptions). Let him finish. (Interruptions). 
Better, you don't speak. (Interruptions). 

SHRI M. O. H. FAROOK: If pilots come 
forward, the management is open for  a talk.   
(Interruptions). 

THE DEPUTY CHAIRMAN: One-second. 
(Interruptions). Mr. Dipen Ghosh, I have 
heard in this din the Minister saying that if 
the pilots come forward the management has 
an open mind and   that is  over.   
(Interruptions). 

THE DEPUTY CHAIRMAN: That matter 
is closed. Jaipalji, do you want to say 
something? .. (Interruptions) .. That matter is 
close. .. (Interruptions).. Please. That matter 
is closed now. I won't permit... 
(Interruptions)... I say, enough. Enough has 
been done. I am not permitting anything on 
Indian Airlines.      That is enough. You have 
raised 

*Not recorded. 

the matter.  There are other issues... (In- 
terruptions).. .  Not even half a    minute. 

 

DR.    JINENDRA       KUMAR      JAIN 
(Madhya   Pradesh):      Madam.. . . (Inter-

ruptions) .. 

THE DEPUTY CHAIRMAN; Enough. 
You have associated. Enough. Dr. Jain, 
pleases it down. Anybody who speaks 
without my permission will not go on record. 
. . (Interruptions). . Jaipalji, holiye. 

SHRI S. JAIPAL REDDY (Andhra 
Pradesh): Madam. I request the honourable.. 
.    (Interruptions)... 

THE DEPUTY CHAIRMAN; Doctor 
Saheb, there is no point in disturbing the 
House.  Please  take  your seat. 

 

THE DEPUTY CHAIRMAN: It is a 
privilege matter. I will only allow him to  
raise  the  privilege matter; that's all. 

 



309      Re-  Arrests of [22  DEC.  1992]  Shri Ist Dutt Yadav M.P.     310 

 



311        Re. Arrests of     [RAJYA SABHA]  Shri Ish Dutt Yadav M.P.   '312 

 

 

"Intimation   regarding    arrest,  detention, 
etc. of member. 

"222A; When a member is arrested on 
a criminal charge or for a criminal 
offence or is sentenced to, imprisonment 
by a court or is detained under an 
executive order, the committing judge, 
mjistrate or executive authority, as he 
case ma be, shall immediately intimate 
such fact to the Chairr an indicating the 
reasons for the a  . detention of 
conviction, as the case may be is also the 
place of Getenition..." 

SHRI MOHAMMED AFZAL alias 

MEEM AFZAL (Uttar Pradesh); A point  of   
order. 

You cannot raise a point of order, please. I 
am not allowing it. There is no discussion.. . . 
(Interruptions) 

SHRI S. JAIPAL REDDY (Andhra 
Pradesh): -Madam, you identified somebody. 

SHRI S. JAIPAL REDDY; I obtained 
permission  from  the  Chair. 
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SHRI S. JAIPAL REDDY (Andhra 
Pradesh); Madam, am I permitted to speak. 

THE  DEPUTY  CHAIRMAN;       You 
speak. 

SHRI        SUBRAMANIAN      SWAMY 
(Uttar Pradesh);  Madam..,. 

THE DEPUTY CHAIRMAN; Let him 
finish.   You   see,   I have     got   19  Special 
Mentions, 

SHRI SUBRAMANIAN SWAMY; I 
forgo my Special Mention In favour of this.   
{Interruptions) 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER); Madam, all the 
Members have spoken on the Bill. I have Just 
to reply on the Bill. I would not take more 
than ten minutes. 

THE DEPUTY CHAIRMAN; I think we 
may not have to go for lunch today. If the 
House agrees we will skip the lunch hour. 

Re. Recent judgement by Supreme Court on 
reservation for Socially and education. ally  
backward Classes in the Government 

SHRI S. JAIPAL REDDY (Andhra 
Predesh);  Yes,  Madam    we  agree. 

Madam, the whole House is aware of 'he 

recent judgement delivered by the 3 Supreme 
Court on the question of reser-v [ion for 
socially and educationally backward classes 
in the Government Sir This, as you know, is 
a historic land-mr"-k judgment. With the 
delivery of the judgment an essntial part of 
the social contract enshrined in the 
Constitution, which has been kept buried for 
over four decades, has been fulfilled. The 
notification issued by the Government of Mr. 
V. P. Singh on 13 th August, 1990 has been  
entirely  upheld. 

SHRI V. NARAYANASAMY 
(Pondicherry);   Partially. 

SHRI S. JAIPAL REDDY; The Supreme 
Court took precautionary measures when it 
stated that commissions must be appointed by 
various State Governments and the work 
must be done within four months to identify 
the classes which should be covered under 
this programme. I am sorry to bring to your 
notice that while the Supreme Court 
judgment has been hailed by the Government, 
it has not been acted upon at all. At few 
precious weeks have a ready passed. Some 
parties are trying to hijack the entire agenda 
by raising non-issues like Masjy and Man-dir 
and this is a life  and death issue for 

 

"The following message dated 17th 
December, 1992 has been received from 
Principal Secretary (Home), Government of 
U.P. ,  Lucknow;— 

"Dr. Murli Joshi, Member of Parliament 
(Rajya Sabha) is at present lodged at 
temporary jail at Mata-tila in  Lalitpur 
Dist.'"' 


